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1. Write the required particulars only on the flap provided on the top of “Question Paper-cum-Answer Book”; and not at
any other place.

2. Do not write any mark of identity inside the “Question Paper-cum-Answer Book” (including paper for rough work) i.e.
Roll No., Name, Address, Mobile No./Telephone No., Name of God etc. or any irrelevant word other than the answer of
question. Such act will be treated as unfair means. In such a case his candidature shall be rejected for the entire
examination.

3. Acandidate found creating disturbance at the examination centre or misbehaving with Invigilating Staff or cheating will
render him liable for disqualification. He shall also be liable for penal action under The Rajasthan Public Examination
(Prevention of Unfair Means) Act, 1992.

4. The number of questions and their marks are indicated in the “Question Paper-cum-Answer Book”.

5. The answers of the questions should strictly be written in the space provided below question and not elsewhere,
otherwise, such answer shall not be assessed by the examiner.

6. The candidate should write the answers in the provided space. No Supplementary Answer Book shall be provided in any
case.

7. Specify an option of language Hindi or English, by ticking ¥ in box of “Medium of Answer” on the flap and answer in
the same opted language.

8. Inany question, if there is any discrepancy in English & Hindi versions, the English version is to be treated as standard.

9. In case the “Question Paper-cum-Answer Book” is torn or not printed properly, bring it to the notice of Invigilator for
change or direction, at earliest otherwise the candidates will be liable for that.

10. Possession of any type of electronic device is strictly prohibited in the Examination Hall.
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Note: Attempt all questions. Marks of each question are mentioned against the

question.
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Question No. 1 [3 Marks] \

A Judgement has been given that the accused is guilty of either the offence of

"Intentional omission to give information of an offence despite being legally bound to
inform" or the offence of "Giving false information respecting an offence committed",
but that it is doubtful of which of above offences, he is guilty. Explain with relevant
provisions of law, for which offence, accused shall be punished?
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Question No. 2 [3 Marks] [:j

Roads were blocked by farmers. A battalion of C.R.P.F. under the supervision of its
commander Hargovind was deployed there, to maintain law & order. Hargovind was
specifically directed by higher authorities, not to open fire in any circumstances. One
day, Hargovind ordered constable Ramesh to open fire on the mob and on receipt of
such command, Ramesh opened fire on the mob. As a result of which, 02 farmers died.
What offence did Ramesh commit? Explain with relevant provisions of law.
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Question No. 3

What do you mean by "Stalking"? Explain.
9y &l 3

BT HRAT W AT FT FHIAA 87 TASIST |

[3 Marks]

JSLPHIJS 25 Page 7 of 52

R,

T S p——




Question No. 4

Explain briefly the protections of members of the armed forces from arrest.

gy 9T 4

[3 Marks]
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Question No. 5 [3 Marks] l

What is the procedure of the evidence of the officers of the Mint, any Note Printing

Press etc. Explain with the relevant provisions of law.
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A. What is the effect of errors while framing of charge? Explain briefly.

B. On 18™ of January, 2020 Sub-Inspector Ramswaroop in discharge of his official duties,
went to arrest Shyam, the accused of the murder of Harswaroop, committed on 17t
of January, 2020. Shyam committed murder of Ramswaroop. Trial of both the

Question No. 6 [3 Marks] |:\ %

offences started. When he was charged for the murder of Harswaroop, he was tried
1
for the murder of Ramswaroop and the witnesses present in his defence were

witnesses in the case of Harswaroop. Explain with relevant provisions of law,
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Question No. 7 [3 Marks] ’

‘A’ an accused voluntarily made confession before ‘B’ that he along with ‘C’ murdered
‘D’. Under what circumstances, such confession of ‘A’ can be taken into consideration

against ‘C’? Explain with the help of relevant provisions and decided case laws.
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Question No. 8 [3 Marks] |
“A PERSON MAY LIE, BUT CIRCUMSTANCES DO NOT.”

With reference to above statement, in the light of Locard Exchange Principle, explain
the expectations to prove the case based on circumstantial evidence, before the court.
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Question No. 9 [3 Marks]
Explain briefly the duties of "Probation Officers" under the Probation of Offenders Act,

1958.
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Question No. 10 [3 Marks]

Explain any two of the following in view of the definitions provided under the

Protection of Women from Domestic Violence Act, 2005—

A. Shared household

B. Monetary relief

C. Respondent
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B. Monetary relief
g, g41g AN

JSLPHIJS 25 Page 16 of 52



C. Respondent
4. g

Question No. 11 [3 Marks] l

During proceedings under the Protection of Children from Sexual Offences Act, 2012,

the question arises that a person is child or not. How the court shall determine this
question? Explain with the help of legal provisions.
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Question No. 12

Under the provisions of the Protection of Children from Sexual Offences Act, 2012,

what is the meaning of "Alternate punishment"?

¥ 91 12

A srawrl ¥ areel BT AxEvT AR, 2012 B ST, “AIHIcAD TUS” W FT AU

27

[3 Marks]

JS LP-I JS 25

Page 18 of 52

N N S S S S S e S S S S S S S S S o S o Yo S S o S 3 3 S o o o e S D S Sl Dol e e 0 e D ek e D Dl



S

S0

e

o

..

Question No. 13 [3 Marks]

Complaint of sexual harassment under the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, can be made by whom,
to whom and within how much period? Whether it is necessary to make such
complaint in writing? Explain in brief.
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Question No. 14 [3 Marks]

Under what circumstances, Certifying Officer may revoke a digital signature certificate
issued by it? Explain with the help of legal provisions.
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Question No. 15 [4 Marks])
Under the provisions of Rajasthan Excise Act, 1950, explain the powers of Excise

Officers to compound the offences, with reference to the legal provisions.
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Question No. 16

[4 Marks]

What do you mean by "Trafficking of person"? What is the effect of the consent of the

victim in such offence? Explain with the relevant provisions of law.
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Question No. 17 [4 Marks]

What is the procedure of issuance of warrant of search of place suspected to contain
stolen property, forged documents or other objectionable articles and what are those
objectionable articles? Explain with relevant provisions of law.
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Question No. 18 [4 Marks]

As per the Bhartiya Sakshya Adhiniyam, 2023, what are the expectations to make the

electronic record admissible in evidence? Explain with the legal provisions.
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Question No. 19 [4 Marks] D

Explain the various presumptions mentioned in the Negotiable Instruments Act, 1881.
Y9 HE&T 19
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Question No. 20 [6 Marks]

Differentiate any three of the following-

A. Giving False Evidence and Fabricating False Evidence

B. Obscenity for the purposes of Indian Penal Code, 1872 and Obscenity for the
purposes of The Indecent Representation of Women (Prohibition) Act, 1986

C. Criminal Intimidation and Extortion

D. Common Intention and Similar Intention

JS LP-Il JS 25 Page 28 of 52




(A Do e Dml ml el . PN R AP AN AN AN AN AN AN NN AN SN AN SN NSRS TR TN SN SR SR SR SR AR SRS SRS

W9 HE&AT 20
e o 9 5= i ¥ orR gdgu-
@, fhear wew <=1 Ud fRear @ieg g
@, YR SUS Wfedl, 1872 & WA ¥ 3¥eilerar Ud Afdenant o1 AR Sy aififrmy,
1986 @ YT ¥ 37Teilcrdl
77, MRS AT Td SETU
o, ARG Y T GAH A1

A. Giving False Evidence and Fabricating False Evidence
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JS LP-I1JS 25 Page 29 of 52



B. Obscenity for the purposes of Indian Penal Code, 1872 and Obscenity for the

purposes of The Indecent Representation of Women (Prohibition) Act, 1986

T ARAN TS iR, 1872 B TUieH ¥ Iveliddr U9 Aiganai @1 Afkre wuvr s
1986 @ TUIWH ¥ LA

C. Criminal intimidation and Extortion
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D. Common Intention and Similar Intention
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JS LP-Il JS 25 Page 31 of 52



Question No. 21 [6 Marks]

What do you mean by “Trial or Judgement in absentia”? What are the circumstances
and cases, wherein, a trial can be conducted and Judgement can be pronounced in the
absence of the accused? Explain in detail with its procedure and relevant legal
provisions.
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Question No. 22 [6 Marks]

with the help of relevant provisions of law, explain the procedure to be adopted by
the Juvenile Justice Board and the court, for the heinous offences committed by the

child in conflict with law, between 16 to 18 years of age, in such case.
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Question No. 23 [10 Marks]

Pawan drops his son at the school. When he was sitting in his shop, at 11 am, Manoj
comes to his shop and says that "Pawan, your son is in my custody, give me Rs. 50000/-
otherwise, | will shoot your child as soon as | leave from here”. Fear of the death of his
son was caused to Pawan on such statement of Manoj and he immediately gives Rs.
50000/- to Manoj. Pawan immediately goes to the school of his son and finds his son
safe in the school. Pawan lodges first information report against Manoj in the police
station. After completion of investigation charge sheet filed against Manoj, During
trial, statements of Pawan, his son, guard of school, Investigating Officer and Station
House Officer had been recorded and all the witnesses had supported the prosecution
story.

Frame Charge and write a logical Judgement.
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Question No. 24 [10 Marks]

On 15.07.2025, at approximately 6:30 pm, the complainant Mrs. Chetna, was
returning home from the market. The accused, Ami Chand, came from behind and
snatched her gold chain. During the snatching of the chain, grievous injuries were
caused on her neck. The accused immediately ran away from the spot. During
investigation, it was discovered that the accused had sold the stolen chain to a
jeweller. The chain was recovered based on the disclosure of the accused. After
investigation, Charge Sheet was filed.
Prosecution Evidence:
1. PW 1 Ram Singh, a shopkeeper and PW 2 Hari Singh, a passerby, who had
witnessed the snatching and identified the accused.
2. PW 3 Udham Singh, a nearby shopkeeper who produced the CCTV footage,
which clearly showed the accused snatching the chain and running away.
3. PW 4 Ishawar Singh, the Investigating Officer.
4. PW 5 Dr. Ramesh, who conducted medical examination of complainant Chetna
and proved the medical report.

Defence version:

1. The eyewitnesses gave slightly different descriptions of the accused’s clothing '

and height.

2. The jeweller who received the chain claims that he did not notice the accused
selling it, and the chain was recovered only after police questioning.

3. The CCTV footage is partially unclear due to low lighting and only shows a figure

running, making identification somewhat difficult.
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4. The accused claims that he was elsewhere at that time, supported by a neighbor

who saw him near his house.

Frame Charge under relevant sections and write a logical Judgement.
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